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(fispiopoitionato to their knovm 
souioas of inoome. criminal misoonduct, 
elc.

C te «m  of Kohkwor Mils at Bombay

7079. SHRI MOHAN RAWLE:Wi« the 
Mlnisler of TEXTILfS be pleased to state:

(a) whether the Kbhinoor Mills Com
pany lid. (a unit of NTC) In Bombay is lying 
closed since July 16,1991, due to colleq̂ se 
of a water tank there;

(b) I  so, the whether there was some 
complaints from the mHI workers about the 
bad condition of the watertank;

(c)whetherthe management ofthesakJ 
mM had requested the Unton Government 
for removalofthe water tank whteh was in 
a diapldated condition, if so, when and the 
expenditure estimated at that time for its 
removal;

(d) the amount so far spent on removal 
of debris ofthe water tank and the amount

tobe spentfurther on this job; and

(e) when the miB is Ikely to be reo
pened?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT);(a)yes.Slr.

(b) The matter regarding cracks devel
oped m apaitof the spinning buikling poiton 
tMtow overhead sprinklertank was reported 
in one of the Safety Committee Meetings of 
KohkioorMls heM in August, 1990.

(c) NTC (SM) Ud, Bombay, had taken 
up the matter with CPWD for suggesting 
necessary remedial measures. However, 
there was no response from them. The 
SubskKary has been constantly monitoring 
Itie badoondiUonofbuikiings.llhad called 
Limited tenders from 10 parties for disen
gaging and dtemantEng, cu tt^  and remov
ing the water tank on 163.1991. Subse- 
9 ien^. itwas decided to cany outchni

repairstothe overhead hydrant water tank 
for Rs. 5.00 lakhs through private dvil engi
neers. An advertisement was released in 
kical newspapers invlingtenderson 12.7.91. 
However, liefore the due date of fresh 
tenders. i.e. 22.7.91, the overtiead hydrant 
watertank collapsed on 16.7.91.

(d) Approximately Rs. 3iiO lakhs have 
t>een spent so far on removal of debris and 
M is estimated that further amount of about 
Rs. 2.50 lakhs may have to be incuned for 
demolltton of hanging portton and propping.

(e) Restarting is subject to permission 
from the Directorate of Industrial Safety and 
Health. As per the present schedule after 
shifting and re-erectton of machinery at safer 
tocatkm which is presently in progress, the 
mill is expected to resume partial working 
during the month of September and pro
jected normal working by the end of October, 
1991.

Increase In Lease Rent by Bontbay Port 
Trust

7080. SHRI MOHAN RAWLE: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a)whetherthe Bombay Port Trust has 
increased the rant for its land given on lease 
to IndividuaMlrms;

(b) if so, the details thereof;

(c) whether any consultancy Firm was 
engaged for the purpose;

(d) if so, the name of the firm and the 
amountpakl toil;

(e) whether the Bombay Port Tnjst has 
filed cases in court of recover the enhanced 
lease rent;

(f) if so, the details thereof;

(g) the amount spent sofaronlHigatton 
by the Bonttiay Port Trust end the number 
of cases settled; and
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(h) the reasons for the cases remaining 
pemfing for a long period?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Yes. Sir.1

(b) The rents of the Bombay Port es
tates were revised by the Port Trust Board 
with effectfrom 1-10-82 on the basis of the 
land value assessed. The structure of rent 
is related to the value of land which is 
divided into 36 zones depending upon the 
land value. For residential use, rent is calcu
lated at 12% of the value and for commer
cial/industrial occupations at 15%.

(c) and (d) Yes. Sir. M/s. Kiriositar 
Consultants Ltd. were appointed as Consult
ants. A sum of Rs. 8.70 lakhs was paid as 
Consultancy fee.

(e) and (f) Yes. Sir. 994suits have been 
filed following non-acceptance of revised 
rants by lesseesAenants.

(g) An amount of about Rs. 15 lakhs has 
been spent sofarbytlte Bombay Port Trust. 
Exeapi lor lesseesAenants who accepted 
the revised rants, no other cases have been 
settled so far.

(h)TheBomt>ayPoitTrust made efforts 
from time to time to settle the cases. A 
compromise offer was given in 1987. How
ever, the Land Users Action Committee dkJ 
not accept the compromise offer and there
fore the offer was withdrawn and the court 
cases continued.

Bombay port Trust

7081. SHRI MOHAN RAWLE: Will the 
Minister of SURFACE TRANSPORT be

pleased to state;

(a) whether the post of Deputy Chair
man of the Bombay Port Trust is lying 
vacant;

(b) if so, since when;

(c) the reasons therefor; and

(d) when the post is likely to be filled
up?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (d). The 
Post of Deputy Chairman, Bombay Port 
Trust fell vacant during July’ 1990due to the 
appointment of the then incumtient of the 
post as Chairman. Action has already been 
initiated to fill up the vacancy and a new 
Deputy Chairman will take over as soon the 
appointments is cleared by the Appointments 
Committee of the Catenet.

Branches of Natk>nalised Banks bi 
Kerala

7082. SHRIV.S.VUAYARAGHAVAN: 
Wilt the Minister of FINANCE be pleased to 
state the total number of tranches of natkxi- 
alised t>anks functtoning in Kerala at present 
and the k>catk>ns thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH As at the endof June, 1991,1623 
branches of Pubik: Sector Banks werefunc- 
tk>ning in Kerala The time and labour in
volved in collecting the names and bcatbns 
of tranches t>ank-wise may not be com
mensurate with the ot̂ 'ectives to be 
achieved. However, the district-wise distri- 
button of t>ank branches in the State of 
Kerala is as under-

Marne of Ofetiict No. of branches

1. AHeppey

2. Cannanore

3. Emakulam

114

98

258




